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CP 242 (241) Pr.mod Dagdr lv1ore Vs Shekh.. laqganath Sonawane

a)That the Petitioner shall take the possession of the factory premises situated at

lYalegaon within 7 (seven) days on receipt of this Order. The Petitioner shall take

help of the Police authorities; however, if need be, the requisite amount through

challan shall be paid if required under Police Rules for providing Police protection

to the Police station having territorial jurisdiction over the factory premises.

b)The Respondent is hereby directed to surrender the keys of the gate of the factory

premises so that the Petitioner and the Bank offlcers can have free access in the

factory premises. In case of disobedience the Police authorities shall take

necessary action against the Respondent and recover the keys of the factory

premises or break-open the lock in the presence of witnesses.

c) The Bank authorities shall take appropriate recourse to recover the outstanding

dues and for that, if deem flt, can get the valuation done of the factory property

along with Plant and Machinery

d) Henceforth the Respondent Mr. Shekhar Jagganath Sonawane shall not interfere

or attend any ofthe business activities ofthe Company, i.e. "Om Printing & Flexible

Packaging Private Limited".

e) This is a fit case to impose a cost of litigation on the Respondent. Considering the

unruly behaviour and disobedience of the order, a cost of {2 lakhs is imposed to

be paid by the Respondent to the Petitioner without delay on receipt of this order.

8. The Petition is allowed. Disposed of accordingly and to be consigned to Records.

M.K. SHRAWAT
Member (Judicial)

Date : 16.11.2017.
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